2asy

(b) No irregularities have been
noticed in this respect.

(c) Does not arise.
Mis, Beckey Grey

arg November, 19668 and state:

(a) whether the Central of
Excise and Customs have since dis-
posed of the appeal preferred by
Measrs, Becker Grey, the
Company of Messrs. Bird and Com-
pany against the adjudication order
in the matter af under-invoicmng and
foreign exchange laws violation;

(b) if s0, whether the fines/penaltieg
were reduced/enhanced/confirmed by

(c) the final penalty/fine recovered
or recoverable from the firm?

The Deputy Prime Minisler and
‘Minister of Finance (Shri Morarji
Desal): (a) Yes, Sir. The appeal re-
ferred to in answer to the question on
the 3rd November, 1068 was decided
by the Board on the 13th March, 1067.

(b) The penalty of Rs. 20 lakhs was
reduced to Rs, 10 lakhs,

(c) The penalty ssmount of Rs. 10
lakhs hgs been realised in full

(a) whether sny data in respect of
the comparative remittances by Over-
seas Indisn Nationals (UX, and othar
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countries) to India has gince Deen
collected;

(b) the methods|modus operand{ of
people/Brms who indulge in vnoutho-
rised transaclions and deprive Gove
ernment of the valuable foreign ex-
change; and

(c) the efforts made by Govarument
to unearth there rackets?

The Depuiy Prime Minister and
Minister of Finance (Shri Morarji De--
sal): (a) From the available balance
of payments data, it is not feasible to-
enll’::t information separately about
inward remitances made by
Indian nationals in the UK. and other
countries to India.

(b) Comrmon methods adopted are
over-invoicing of imports, under-in-
voicing of exports and compensatory
Payments to finance unauthorised tran-
sactions,

(c) Cuctoms, Directorate of Enforce-
ment and the Reserve Bank are keep-
ing a constant vigil and further investl-
gation is undertaken on receipt of any
information relating to violation of the-
regulations.

e ¥ winfent o«
wrewrn

1125. oft v Fey wrowes :
Wt gew ww v :
ot quwem ey yuwy:

7 ey QW gfionre fiefienr
Wit ag T A 7 w6 fr

(%) war ag aw § fs qw2, aoy,
ot W ¥ wiet & o & el
diwfagt ¥ w1 Q% WY wATE
¥ eqfey wTY & Wt F g wo W
wfem wa fomy o §;

(w) =fc @i, Y 3w wc N W
w §; W
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(v) ww aw gy wroarn e
© w of ardr g ?

e wqr gfioere fdiin st

(w1e oivafie wodtere) :(w) & (W)

M ar e afafafa quea
dw wnfns @ s Aa o &
9T Y TATERT ATy ¥ fAw wErA
# gF FTHET @TAN B TEIIAT 9
oarTeTa Saedy arawrr gf @ 0 3w
frq g7 avy frare fear @AM ax
wr gfawfai & & qwm gomw
fow @

Fire in Rudrasagar Ol Well

1124. Shri Indrajit Guptia: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether large consignments of
Barytis powder were requisitioned
from the Oil and Natura] Gas Com-
mission’s Port Canning Project last
January to help in fighting the Rudra-
sagar oil-well fire;

(b) the number of railway wagons
indented for this purpcee;

(c) the number of wagons made
available and the number of them
actually despatched with Barytis
powder from Port Cemning to Sib.
.sagar;

(d) the total aemount of freight
payable on this account and total value
of Barytis powder despatched; and

(e) whether there was any delay in

(b) Fifteen.
(c) Five wagong were actually made
awellable and despatched.

{d) ‘(i) TFreight charges paid—
Rs. 48,885.00,

.

(ii) Value of Barytis Powder
-—Rs, 12,718:00.

(e) No.

Satellite Towns mear Defhl

1127, 8hri Abdul Ghani Dar: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that there
is a under consideration to

bad in view of growing population in
Pelhi; and

(b) if 30, the details of the scheme

for develSping these statellite towns?

and Palwal are intended to be deve-
loped as ring towns in order
lease pressure of population in Delhl
(b) The development of these towns
except Narela js the responsibility of
the respective Stale Governments.
for Ghaziabad,

(a) whether i* is a fact that salaries
of Commissionere of Income-tax have
recently been increased;

(b) whether it is alsoc a fact that
salaries of lower staff in the Income-
tax Department have not been incress.
ed; and .

(c). if s0, the reasons





